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Delay - alleged incorrect bills pertaining to the period 1996, 1997 and 1998 issue cannot

be raised in 2002 - stale cases — petition dismissed.

ORDER

The petitioner has produced certain bills relating to the period 1996, 1997 and 1998 and
states that the charges levied by the cellular operators are excessive. These are stale cases. An
attempt was made to activate TRAI on these very complaints. TRAI, however, did not grant any
relief. The petition is grossly delayed and cannot be entertained.

The petition is dismissed..
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